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Rehabilitation grants for Mizos

9818. DR. R. ROTHUAMA; Will 
the Minister 0f HOME AFFAIRS be 
pleased to state;

(a) whether the Rehabilitation 
Grants sanctioned by Central Gov­

ernment sanctioned by Central Gov­
ernment in October-November, 1977 
are meant for all MNF rank and file 
returnees’ including those who, had 
come out under the President’s Am­
nesty;

(b) whether it is a fact that the said 
Rehabilitation Schemes cover only 
those MNF-personnels, who had re­
turned alter 1972 i.e., after Mizoram 
became a Union Territory; and

(c) the exact scope covered by this 
Rehabilitation Scheme with regard to 
those MNF Returnees, since the up­
rising started in 1966?

- THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
(a) to (c). The Rehabilitation Grants 
sanctioned by the Central Govern­
ment m October 1977 are meant te 
cover the returnees who came over­
ground after 21st January, 1972 when 
an assurance had been given that they 
would be properly rehabilitated.

Fire in D e fe n c e  Barracks

9819. SHRI MOHD. HAYAT ALI: 
Will the Minister of DEFENCE be 
pleased to state:

(a) the causes of flre which broke 
out in Defence Barrack of King Geor­
ge’s Avenue on 17th April 1978;

(b) whether there has been a long­
standing dispute between the NDMC 
and Fire Department about the own­
ership of the static water tanks at 
South Block resulting in delay for 
extinguishing the fire; and

(c) if so, steps Government propose 
to take to resolve these disputes in 
order to provide water facilities to 
the fire Department from the two sta­
tic water tanks at South Block?

THE MINISTER OF DEFENCtt 
(SHRI JAGJIVAN RAM): (a) Cause 
of fire is not yet known. However, 
a Court of Inquiry which has beet* 
set up is to inter alia enquire into




